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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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OBITUARY REFERENCE

MADAM SPEAKER: Hon. Members, I have to inform the House about the sad
demise of Shri Ram Naresh Tripathee who was a Member of Thirteenth Lok
Sabha from 1999 to 2004 representing the Seoni Parliamentary Constituency of
Madhya Pradesh.

He was also a Member of Madhya Pradesh Legislative Assembly from
1993 to 1998.

An able parliamentarian, Shri Tripathee served as Member of Committee
on Food, Civil Supplies and Public Distribution.

Shri Ram Naresh Tripathee passed away on 5™ August, 2013 in Jabalpur,
Madhya Pradesh at the age of 56.

We deeply mourn the loss of Shri Tripathee and I am sure the House would
join me in conveying our condolences to the bereaved family.

The House may now stand in silence for a short while as a mark of respect
to the memory of the departed.
11.02hrs

The members then stood in silence for a short while.




12.08.2013 10

MADAM SPEAKER: Question Hour. Question No.81 - Shri Premchand (Guddu).
... (Interruptions)

MADAM SPEAKER: Nothing will go on record.
... (Interruptions)

11.03 hrs

At this stage, Shri M.B. Rajesh, Shri N. Kristappa, Dr. N. Sivaprasad and some
other hon. Members came and stood on the floor near the Table.

MADAM SPEAKER: What is all this? What is happening?

... (Interruptions)
MADAM SPEAKER: No, this is completely unacceptable. What is this? What is
happening? Please go back to your seats.

... (Interruptions)
MADAM SPEAKER: The House stands adjourned to meet again at 1200 hours.

11.03 % hrs

The Lok Sabha then adjourned till Twelve
of the Clock.E
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Madam Speaker in the Chair)

REFERENCE BY THE SPEAKER

Congratulations to Ms. P.V. Sindhu on winning medal in World Badminton
Championship; and to Shri Soumyajit Ghosh and to Ms. Manika Batra on
winning Under-21 World Table Tennis Championship

MADAM SPEAKER: Hon. Members, I am sure all of you will join me in
extending our felicitations to Ms. P V Sindhu for winning a bronze medal in the
World Badminton Championship at Ghuangzhou in China on 10 August, 2013.

The House also congratulates Shri Soumyajit Ghosh and Ms. Manika Batra
for winning the under-21 Men's and Women's singles titles in Table Tennis
respectively at World Tour Brazil Open at Santos in Brazil on 11 August, 2013.

These outstanding achievements are matter of national pride and will be a
source of inspiration for all the upcoming sportspersons.

We convey our best wishes to Ms. P V Sindhu, Shri Soumyajit Ghosh and

Ms. Manika Batra for their future endeavours.

... (Interruptions)
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12.0 1hrs.
PAPERS LAID ON THE TABLE
MADAM SPEAKER: Now Papers to be laid.
... (Interruptions)

At this stage, Shri M. Venugopala Reddy, Shri N. Kristappa, Dr. N. Sivaprasad
and some other hon. Members came and stood on the floor near the Table.

... (Interruptions)
MADAM SPEAKER: What are you doing?

... (Interruptions)

3 SR AR #At (s ohrer v 3fem):  sreuet HaledT, # f=fRad o 9w ted R @
g -
1. (Uh) gl 91 BR gy THeH, ANYR & 99 2011-2012 & d1i¥e Ffaded & Uh
gfa (fB=al e SHIoh AxhRun) qem oaTRifard o |
@) ¥ a1 BR gHY UYHIE, AR & ¥ 2011-2012 B HRIBIT Bl ABR
SRT HIeT & o gfa (= q2 Sfirsh iwanwo) |
2. SR (1) # SfeerRad o=l &1 G Ued W @ H gU fda & SR AN arell
faavor (fR=t o sReht dvanso) |

(Placed in Library, See No. LT 9320/15/13)

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): Madam, I beg to lay on the
Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the Salim Ali
Centre for Ornithology and Natural History, Coimbatore, for the year 2011-
2012, alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Salim Ali Centre for Ornithology and Natural History,
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Coimbatore, for the year 2011-2012.
(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library, See No. LT 9321/15/13)

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS AND MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(SHRIJITENDRA SINGH): Madam, I beg to lay on the Table:-

(1) A copy of the Memorandum of Understanding (Hindi and English
versions) between the Hindustan Aeronautics Limited and the
Department of Defence Production, Ministry of Defence, for the year
2013-2014.

(Placed in Library, See No. LT 9322/15/13)

(2) (i) A copy of the Annual Report (Hindi and English versions) of the Rajiv
Gandhi National Institute of Youth Development, Sriperumbudur, for the
year 2011-2012, alongwith Audited Accounts.

(1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Rajiv Gandhi National Institute of Youth Development,
Sriperumbudur, for the year 2011-2012.

(3) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (2) above.

(Placed in Library, See No. LT 9323/15/13)

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): Madam, I beg to lay on the

Table:-

(D

2)

(i) A copy of the Annual Report (Hindi and English versions) of the Export
Inspection Council of India, New Delhi, for the year 2011-2012.

(1) A copy of the Annual Accounts (Hindi and English versions) of the Export
Inspection Council of India, New Delhi, for the year 2011-2012, together
with Audit Report thereon.

(i11)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Export Inspection Council of India, New Delhi, for the
year 2011-2012.

Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library, See No. LT 9324/15/13)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): Madam, I beg to lay on the
Table:-

(1) A copy of the Notification No. S.O. 1788(E) (Hindi and English versions)
published in Gazette of India dated 21* June, 2013, mandating packaging of
Foodgrains and Sugar in jute packaging material has been extended for a further

period of three months from the date of expiry of the said order or until further
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orders, whichever is earlier under sub-section (1) of Section 3 of the Jute
Packaging Material Compulsory Use in Packing Commodities Act, 1987.
(Placed in Library, See No. LT 9325/15/13)

(2) A copy of the Notification No. S.O. 1485(E) (Hindi and English versions)
published in Gazette of India dated 7t June, 2013, regarding nominations of two
members of Lok Sabha and one member of Rajya Sabha in the National Jute
Board for a period of two years issued under sub-section 4(b) of Section 3 of the
National Jute Board Act, 2008.

(Placed in Library, See No. LT 9326/15/13)

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI SARVEY SATYANARAYANA): Madam, I beg to
lay on the Table:-
(1) A copy of the Central Motor Vehicles (First Amendment) Rules, 2013
(Hindi and English versions) published in Notification No. G.S.R. 207(E) in
Gazette of India dated 8™ April, 2013 under sub-section (4) of Section 212 of the
Motor Vehicles Act, 1988.

(Placed in Library, See No. LT 9327/15/13)

(2) A copy each of the following Notifications (Hindi and English versions)
under Section 10 of the National Highways Act, 1956:-

(1) S.0. 842(E) published in Gazette of India dated 28" March, 2013,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 11 in the State of Rajasthan.

(ii)  S.O. 1713(E) published in Gazette of India dated the 26™ July, 2012
regarding levy/collection of user fee in respect of Amravati Bypass

on National Highway No. 6 in the State of Maharashtra.
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(iii)

(iv)

v)

(vi)

(vii)

(viii)

(ix)

16

S.0. 839(E) published in Gazette of India dated the 26™ March, 2013
regarding levy/collection of user fee in respect of Pune-Solapur
Section on National Highway No. 9 in the State of Maharashtra to
four lane divided carriageway and operation and maintenance of the
section.

S.0. 837(E) published in Gazette of India dated the 26™ March, 2013
regarding levy/collection of user fee in respect of Ahmedabad-
Godhra Section on National Highway No. 59 in the State of Gujarat
to four lane divided carriageway and operation and maintenance of
the section.

S.0. 835(E) published in Gazette of India dated the 26™ March, 2013
regarding levy/collection of user fee in respect of Rohtak-Bawal
Section on National Highway No. 71 in the State of Haryana to four
laning and operation and maintenance of the section.

S.0. 624(E) published in Gazette of India dated the 12" March, 2013
regarding levy/collection of user fee in respect of Bamanbore-
Garamore Section on National Highway No. 8A in the State of
Gujarat.

S.0. 485(E) published in Gazette of India dated the 27" February,
2013 regarding levy/collection of user fee in respect of bridge
constructed across river Narmada at Zadeshwar in the years 1997
and 2000 on National Highway No. 8 in the State of Gujarat.

S.0. 315(E) published in Gazette of India dated the 1* February,
2013 regarding levy/collection of user fee in respect of Amritsar-
Wagah Border Section on National Highway No. 8A in the State of
Punjab.

S.0. 581(E) published in Gazette of India dated the 8" March, 2013
rescinding Notification No. S.0. 1088(E) dated 5" May, 2008.
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(x)  S.0. 70(E) published in Gazette of India dated the 7™ January, 2013
making certain amendments in the Notification No. S.O. 371(E)
dated 14™ February, 2011.

(xi)  S.0. 105(E) published in Gazette of India dated the 8" January, 2013
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 13 (Solapur-Bijapur Section)
in the State of Karnataka.

(3) Two statements (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at item No. (i) and (i1) of (2) above.

(Placed in Library, See No. LT 9328/15/13)

MADAM SPEAKER: Nothing will go on record.

(Interruptions) ... ~

* Not recorded.
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12.03 hrs.
MESSAGE FROM RAJYA SABHA
AND
COMPANIES BILL AS RETURNED BY RAJYA SABHA WITH
AMENDMENTS *

SECRETARY-GENERAL: Madam, I have to report the following message
received from the Secretary-General of Rajya Sabha:-

"I am directed to inform the Lok Sabha that the Companies Bill, 2012,
which was passed by the Lok Sabha at its sitting held on the 18"
December, 2012, has been passed by the Rajya Sabha at its sitting held on
the 8™ August, 2013, with the following amendments:-

ENACTING FORMULA

1. That at page 1, line 1, for the word "Sixty-third" the word "Sixty-fourth"
be substituted.

CLAUSE 1

N

That at page 1, line 4, for the figure "2012" the figure "2013" be
substituted
SCHEDULE I

3. That at page 241, line 37, for the figure "2011" the figure "2013" be
substituted.

4. That at page 254, line 26, for the figure "2011" the figure "2013" be

substituted.

5. That at page 254, line 33, for the figure "2011" the figure "2013" be
substituted.

6. That at page 258, line 26, for the figure "2011" the figure "2013" be

substituted,

7. That at page 258, line 36, for the figure "2011" the figure "2013" be
substituted.

* Laid on the Table.
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SCHEDULE 111

8. That at page 265, line 13, for the figure "2012" the figure "2013" be
substituted.

SCHEDULE V

9. That at page 286, line 19, for the figure "2012" the figure "2013" be
substituted.
I am, therefore, to return herewith the said Bill in accordance with the
provisions of rule 128 of the Rules of Procedure and Conduct of Business in the
Rajya Sabha with the request that the concurrence of the Lok Sabha to the said

amendments be communicated to this House.”

2. Madam, I also lay on the Table the Companies Bill, 2013 as returned by

Rajya Sabha with amendments.
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12.03 % hrs.

STATEMENT CORRECTING REPLY TO UNSTARRED QUESTION NO.
6398 DATED 6™ MAY, 2013 REGARDING HOWITZER GUNS

ALONGWITH REASONS FOR DELAY *
THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS AND MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(SHRI JITENDRA SINGH): Madam, on behalf of Shri A.K. Antony, I beg to lay
a Statement on the Table of the House.

I had answered the Lok Sabha Unstarred Question No0.6398 relating to
Howitzer Guns asked by Shri Ramesh Bais, Shri Rudra Madhab Ray and Shri
Jeetendra Singh Bundela on 06.05.2013.

Information was sought in the Question regarding (a) whether the
Government proposes to modernize the Howitzer guns with the help of the private
sector; (b) if so, the details thereof; and (c) the steps taken by the Government to
give priority to indigenous companies working in the defence sector? It was
inadvertently mentioned in the reply to (a) & (b) that three Indian vendors,
including two private sector companies, have been selected for trials of their
equipment. The factual position is that three Indian companies (including two
from private sector) and one foreign company were in the running till the TEC
stage. However, only two Indian companies and one foreign company reached the
trial stage (and not three Indian companies as mentioned in the anwer). The third
vendor to reach the trial stage was M/s Rosoboronexports, Russia.

The position at the trial stage therefore was that the following three vendors
were selected to field their equipment for trials:

1) M/s L&T in partnership with M/s Samsung Techwin, South Korea.
1) M/s BEML, India in partnership with M/s Konstrukta Defence, Slovakia

i11)  M/s Rosoboronexports, Russia.

" Laid on the Table and also placed in Library, See No. LT 9329/15/13.
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STATEMENT TO BE MADE BY THE MINISTER OF DEFENCE
CORRECTING THE REPLY TO PART (B) OF THE LOK SABHA
UNSTARRED QUESTION NO.6398 ASKED BY SHRI RAMESH BAIS,
SHRI RUDRA MADHAB RAY AND SHRI JEETENDRA SINGH

BUNDELA REGARDING ‘HOWITZER GUNS’ ON 06.05.2013.

QUESTION

ANSWER
ALREADY GIVEN

REVISED ANSWER

SHRI RAMESH BAIS
SHRI RUDRA
MADHA RAY

SHRI JEETENDRA
SINGH BUNDELA

RAKSHA MANTRI
(AK ANTONY)

(a) whether the
Government proposes
to  modernize  the
Howitzer guns with
the help of the private
sector;

(b) if so, the details
thereof; and

(a) & (b) : A case for
procurement of Qty.
100 x 155 mm/52
Calibre Tracked (Self-
propelled) Guns is in
progress wherein three
Indian vendors,
including two private
sector companies, have
been selected for trails
of their equipment.

(a) & (b) A case for
procurement of Qty. 100 x
155 mm/52 Calibre Tracked
(Self-propelled) Guns is in
progress where three vendors,
i.e. two Indian vendors M/s.
L&T and BEML and one
foreign vendor M/s
Rosoboronexports Russia
have been selected for trail of
their equipment.

( ¢) the steps taken by
the Government to
give priority to
indigenous companies
working the defence
sector?

(c ) The recent
amendments to the
DPP-2011 which have
been accepted by the
Defence  Acquisition
Council aim to give
higher preference to
indigenous capacity in
the Defence Sector.

( ¢) No change.
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REASONS FOR DELAY

Reply to Lok Sabha Unstarred Question No.6398 was laid on the Table of
the House on 06.05.2013. The Lok Sabha was prorogued from 10.05.2013.
Subsequently, it has come to notice while the House was not in Session that the
reply given against para (a) & (b) of the Question was partially incorrect.

The Monsoon Session of Parliament is commencing on 5™ August, 2013.
The statement of correcting reply to the Lok Sabha Unstarred Question No.6398 is
being tabled on 1* Question Day allotted to Ministry of Defence.
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12.04 hrs.

STANDING COMMITTEE ON COMMERCE
109™ Report

it SISteT It (SEHEE) : 1N Heledl, H T & A1 3R Bihl S BT sed &
IR ¥ 9fafd & 1024 ufodes # ofafds afafq & feulri/RIeiRen &R AR gR1 H1-TTs-
HTIATEl & ddy # arvrey At el afAfa @1 1o09at uftaed (R denm sReh A

[T gl R G g

12.04 Y5> hrs

ELECTION TO COMMITTEE
Tobacco Board

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): I beg to move the following:

“That in pursuance of clause (b) of sub-section (4) of section 4 of the
Tobacco Board Act, 1975 read with rule 4 of the Tobacco Board
Rules, 1976, the members of this House do proceed to elect, in such
manner as the Speaker may direct, two members from amongst
themselves to serve as Members of the Tobacco Board, subject to
other provisions of the said Act and the rules made thereunder.”

... (Interruptions)
MADAM SPEAKER: The House stands adjourned to meet again at 2.00 p.m.
12.05 hrs
The Lok Sabha then adjourned till Fourteen of the Clock.E


Administrator
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14.00 hrs
The Lok Sabha re-assembled at Fourteen of the Clock.
(Mr. Deputy-Speaker in the Chair)
... (Interruptions)
14.0 %4 hrs

At this stage, Shri M. Venugopala Reddy and some other hon. Members came
and stood on the floor near the Table.

14.0 5 hrs

ELECTION TO COMMITTEE - Contd
Tobacco Board

MR. DEPUTY-SPEAKER: The question is:

“That in pursuance of clause (b) of sub-section (4) of section 4 of the
Tobacco Board Act, 1975 read with rule 4 of the Tobacco Board
Rules, 1976, the members of this House do proceed to elect, in such
manner as the Speaker may direct, two members from amongst
themselves to serve as Members of the Tobacco Board, subject to
other provisions of the said Act and the rules made thereunder.”

The motion was adopted.

it BT meITe (i) 2 SUTETE S, B Ud 910 el d1ed ©... (SIaeT)

IUTeReT ARIGA: 3T TS e &b TG
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14.01 hrs.

RIGHT TO INFORMATION (AMENDMENT) BILL, 2013"

MR. DEPUTY-SPEAKER: Item No. 12, Shri V. Narayanasamy.
... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME
MINISTER’S OFFICE (SHRI V. NARAYANASAMY): With your kind
permission, I beg to move for leave to introduce a Bill to amend the Right to
Information Act, 2005.
MR. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill to amend the Right to
Information Act, 2005.”
The motion was adopted.

MR. DEPUTY-SPEAKER: The Minister may now introduce the Bill.
SHRI V. NARAYANASAMY: Sir, I introduce the Bill.

... (Interruptions)

W, WG I (SHEH): YIS Sfl, AT GAd o T8l &, U9 dY 8w gargd | [ have given

a notice to oppose this Bill.

ITEA HEIGT: YD Al [SH;NATS B &1 71 &l 9ferg del &1 dIg qardd 8l ol
()

PROF. SAUGATA ROY : I have asked for a point of order and you did not

allow me to speak ... (Interruptions)

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 12.08.2013.
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14.03 hrs
SECURITIES LAWS (AMENDMENT) BILL, 2013°

MR. DEPUTY-SPEAKER: Item No. 13, Shri Namo Narain Meena.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): Sir, on behalf of my senior colleague, Shri P. Chidambaram,
I beg to move for leave to introduce a Bill further to amend the Securities and
Exchange Board of India Act, 1992, the Securities Contracts (Regulation) Act,
1956 and the Depositories Act, 1996.

MR. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Securities and
Exchange Board of India Act, 1992, the Securities Contracts (Regulation) Act,
1956 and the Depositories Act, 1996. ”

The motion was adopted.
MR. DEPUTY-SPEAKER: The Minister may now introduce the Bill.
SHRI NAMO NARAIN MEENA: Sir, I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 12.08.2013.
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14.03 2 hrs

STATEMENT RE: SECURITIES LAWS (AMENDMENT)

ORDINANCE"
MR. DEPUTY-SPEKAER: Item No. 14, Shri Namo Narain Meena.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): Sir, I beg to lay on the Table an explanatory statement
(Hindi and English versions) showing reasons for immediate legislation by

promulgation of the Securities Laws (Amendment) Ordinance, 2013 (No. 8 of

2013).

" Laid on the Table and also placed in Library, See No. LT 9330/15/13.
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14.04 hrs

MATTERS UNDER RULE 377 *
MR. DEPUTY-SPEAKER: Hon. Members, the Matters under Rule 377 shall be
laid on the Table of the House. Hon. Members who have been permitted to raise
Matters under Rule 377 today, and are desirous of laying them, may personally
hand over slips at the Table of the House within 20 minute. Only those matters
shall be treated as laid for which slips have been received at the Table within the

stipulated time. The rest will be treated as lapsed.

* Treated as laid on the Table.
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(i) Need to protect the interests of insurance industry while allowing FDI in
insurance sector

SHRI PONNAM PRABHAKAR (KARIMNAGAR): I would like to draw the
attention of the Government regarding the dire need to protect the overall interests
of the insurance industry in view of the Government's move to increase the FDI
limit in Insurance sector to 49%.

Recently Union Cabinet cleared FDI in insurance up to 49% through
automatic route. This move will adversely affect the nation's economic health and
its sovereignty in the long run throwing the country's economy into chaos. The
implication of allowing easy entry for profit-seeking players on financial stability
of the country is underplayed as these players are known to adopt practices that
have had adverse consequences even in the developed markets. It is the pertinent
worry among the general public and in insurance industry that the increase in FDI
limit will increase the influence of MNC companies and strengthen their resolve to
stay somehow in the market by resorting to unethical market interventions
through their products and practices.

The general public and the insurance industry are of the firm opinion that
the increase in FDI will neither benefit the Indian economy nor the Insuring
public. Instead, increase in FDI will derail the Indian economy, destabilize the
insurance industry, throw to wind healthy practices built over the years and dent
the people's trust in savings. Such move is ill-conceived and not in the interest of
economy or the nation. Hence, I request the Government, to see and ensure that
the interests of the insurance industry are protected while allowing the FDI in

Insurance without compromise at any stage.



(ii)Need to release Rs. 150 crores of pending service tax to Pune Cantonment
Board, Maharashtra

SHRI SURESH KALMADI (PUNE): About 196 year old Pune Cantonment Board
(PCB) is now a days in acute financial crisis. To pay the salaries of the staff and to
keep the development work on track, the PCB has to use its Rs. 40 crore fixed
deposit to avoid financial crisis. The Pune Municipal Corporation (PMC) used to
give about Rs. 1.25 crores per month to PCB as an octroi share. But due to
introduction of Local Body Tax (LBT), the PMC has not given any Property Tax,
Property Rent, Service Tax, Entry Fee to PCB. The PCB demanded Rs. 75 crores
against octroi collection from Pune Municipal Corporation. But no response was
received. Hence the PCB has requested the Central Govt. for a permission to
collect the local body tax on their own.

As the Pune Cantonment Board is in worst financial crisis, [ urge upon the
Central Government to release about Rs. 150 crores to Pune Cantonment Board
against the service tax pending with the Centre to bail out PCB from the

financial crisis.
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(iii) Need to send a Central team to assess the loss of lives and property due to
heavy rains and floods in Kerala and provide assistance to the Government of
Kerala to tide over the problem

SHRI K. P. DHANAPALAN (CHALAKUDY): Kerala is facing the worst
disaster due to heavy rain and flood this year since the onset of Monsoon. Many
people lost their lives due to landslides, drowning and flash floods. Hundreds
of houses have been damaged due to heavy rain and storm and thousands of
people shifted to relief camps. Landslides triggered by heavy rain and flash
floods claimed 14 lives in the high range Idukki district of Kerala and many
people are missing. Casualties were reported from many other places also. The
state has sought the help of Armed forces for rescue operations in Idukki.
The water level in Periyar river is rising as shutters of Idukki and
Mullaperiyar reservoirs and many small dams have been opened. Inhabitants
on the riverside area have been shifted lo relief camps opened in schools and
other temporary shelters. Roads linking the hilly districts with the rest of
the state have been damaged due to heavy landslides. The damages to crops
and roads amount to crores of rupees. Sea erosion during the Monsoon also
caused causalities in Kerala, as it has a 550 km coastline, hence it is also
requested to include sea erosion in the list of natural calamities. A total of
131 people have died in rain-related incidents in the state since the onset of
the monsoon season till 31° July this year. The state is not able to
compensate the damages caused by the heavy rain without central assistance.
The state government has already sought central assistance for a total loss of
Rs. 887.85 crores for the widespread damage in 1028 villages. Hence I
request that the Govt. of India may take immediate steps to send central team
including Ministers to assess the causalities in Kerala and for releasing
central assistance to overcome the damages caused to Kerala due to heavy
rain and flood. I also request that a unit of National Disaster Management

Authority may be established in Kerala immediately.
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(iv) Need to frame a policy for the welfare of orphan children in the country

SHRI RAJAIAH SIRICILLA (WARANGAL): I would like to draw the kind
attention of the Government regarding the dire need to provide civil rights to
Orphans in the country. As the Government is aware that there are different
definitions of the term Orphan. Social orphans come from families where the child
cannot be cared for because of incarceration, extreme poverty, physical abuse and
abandonment. Various official reports show that the orphans in India constitue 6 to
10 per cent of the population. As per the recent survey of UNICEF and SOS
Children Village, about 20 million children, about 4% of their population in India
and more than people living in Delhi are orphans. Out of them 0.3% are parentless
and the rest are abandoned and roam in the streets. Orphans lack legal and social
identity and have little or no access to social support structures and protective
mechanisms in India. Entry into primary schools and colleges, applying for a job
and even applying for a SIM card is often impossible for orphaned people due to
their lack of identity. There is no identity for the orphans. They were excluded
from the policies and from the special programmes and schemes. There is no
special law or act for orphans. They are at high risk in the society.. I have also
raised this issue earlier but nothing happened so far which amounts to denying
them civil rights. I, therefore, request the Government, through the Chair, that
there should be Civil Rights of Orphans like Right to reservation in education and
employment and also legislations be enacted to properly define them in
consultation with State Governments including Andhra Pradesh without any

further delay.
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(v)Need to strengthen the security in Tiger Reserves to protect the tigers from
poachers and declare Nagpur as the World Tiger Capital

SHRI VILAS MUTTEMWAR (NAGPUR): I intend to raise a very important
matter concerning the security and other arrangements for safeguarding and
protecting tigers in the wildlife sanctuaries in the country.

The reports appearing in media and other sources indicate that highly
technically trained and organized gang is engaged in poaching resulting in their
killings. It is learnt that 337 tigers lost their lives due to the activities of
various gangs operating in the wildlife sanctuaries during the last ten years.
Despite Rs. 600 crores allocated during 2008-12 for tiger conservation efforts,
the basics including patrolling, field monitoring, detection, enforcement etc. are
all in a sorry state of affairs. Organized gangs of criminals who have been
indulging in poaching and smuggling forest wealth are responsible for killings of
25 tigers.

As per the National Tiger Conservation Authority, only 1411 tigers are
remaining in India. A century ago, India had about 40000 tigers.

Vidarbha has 80% of Maharashtra's forest cover which is home to varied
flora and fauna. Out of the 40 tiger reserves of India, 13 are near Nagpur.
Nagpur today is the Tiger Gateway of India. Therefore, there has been a constant
demand to declare Nagpur as the World Tiger Capital.

With a view to check the continued instances of poaching by organized
gangs of criminals and smugglers, I would urge upon the Government (i) to ask the
CBI and other enforcement agencies to stop to the nefarious activities of
poachers and smugglers (i1) to release 400 crores to strengthen the security and

other measures and (iii) to declare Nagpur as World Tiger Capital.
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(vi) Need to declare persons missing following floods and landslides in
Uttarakhand as ‘Missing Presumed Dead’ to enable their dependents

to get compensation and other facilities

3 AU TER (T@ATe): H  ARBR BT &I IIRRIATS H 375 T A&l H AT JY
P U §C < b AR T AU AR B AR BT HIAT ARt g | daned, a1 #
Y HIA BT YT gU AfRial DI sigioifel AT HRaT § 91 I IRAR & JaI Bl 39
3ITET 1 He Bl AR T BT Bl HIAT BT § |

ST o 31T w9 S & 8 P Savvs # ars iy enuer | vy el &
A1 STR USY, HeH WQ¥, JoReyN, fioefl, WeRsg, Towd, sRamm ey uew, fER

UG, SREUS, UfRdgH §d, 3AfSe, BRINTIG, HHlcd, Mg, SH-d-$HeaR, 3H d
Uil @& @R & AT B B gadl © | 59 6dy # H I8l g8 Hed dredl g b o
UBR AR & AHI aar @i bl Missing Presumed Dead =nfa fam mam or st

THR 3MMUeT H | oAddr @Rt & Missing Presumed Dead af¥a foear s =nfey o
STB BN AIRE 7D 6 DT, NG, BUS AT 3 HIg B &, S9 FHIfed PR o |
ST ATIdT AR ARBN Ahd H ¥, I d2d IIHHT AR W AIB B foly I7ded HR ddh
|

W b WHR A IRy 2 6 98 T wWar o ke & & s afa
TIRRIUS B AT § el & S© Missing Presumed Dead =it &R R S51e It
IR AP J3TaoT = Jagm Ay o HR 9o |
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(vii) Need to name the modernized Chennai domestic Terminal-II as
Kamarajar Terminal-1I
SHRI MANICKA TAGORE (VIRUDHUNAGAR): Chennai International
airport had two terminals and the domestic terminal was named 'Kamarajar
Terminal' and the international terminal was named as "Anna Terminal" in
honour of former Chief Minister C.N. Annadurai.

Now both the terminals have been upgraded and modernized at the cost
Rs. 2300 crores. After the expansion and modernization of the Chennai Airport,
the existing passenger terminal has been changed into Cargo terminal and the
new domestic terminal has become the second terminal at the Chennai Airport.
But so far modernized second terminal (domestic terminal) at Chennai airport
has not been named and it should be continued to be called 'Kamarajar Terminal-
II". However, this has not been done so far. The Chennai International
terminal may continue to retain the name as 'Anna Terminal’ as called before
modernization of the airport.

The Union Government may be aware that some airports in the country
were modernized and retained their old name even after their modernization like
Lucknow airport retained its old name as Chaudhary Charan Singh and
Kolkata airport retained its old name as Netaji Subhash Chandra Bose
International Airport. In the same way, the modernized Chennai Airport
Terminal -1I may also be named and called as Kamarajar Terminal-II.

Hence I urge upon the Union Government to take necessary action to name

the Chennai domestic terminal as Kamarajar Terminal-II.
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(viii) Need to name Central University in Motihari and Gaya in Bihar as
‘Mahatma Gandhi Central University’ and Gautam Buddha
Central University’ respectively

f wen Aew R (b Twwe): wEieT T @ S gERe @ ey Aifierd ©
TRV B A DT J81 QR AN [8R TRAR & AR AR UG [d8R & |idal & T4
® 918 ARA WRBR - AR d Sy favafdenery o 401 @ 919 o 2 fbg | |4,
[I8R B! WBR AR g8 B a1 BN I AR Td 52T & FTAR HSHAT el ST BT 1T
TOH WRBR 7 T8l SISl § | STare] ofret off, SEct Wi S iR Irofia et St & A\ | QW
H dr fwfieray wifia € | 3R WeR I JRg ¢ 5 Aifves § qeren wel s
feafaermera vd T d a9 g diy [Awafdererd Tm w@n S |
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(ix) Need to set up a Kendriya Vidyalaya in Dabra,
Gwalior District, Madhya Pradesh

siFet TEneRT ot [fden (arferR): AR gRam 91 ShaqR (el TaiforiR) # SRikd |
& ATDHRY/HHARI] @ Feai I Gagr 2 Ud ARG AR SR H TG g ARDIR/IH
HRHR U4 W Faiial @ gl & e Jagr 8 SO § U6 w1 f[Jemad yRH {6y
M G YA, Dsid fdermery ded, I3 ool ¥ #X gR1 U &8 aul & AN fhar o
W E

oret gRimae gR1 iy faere & foau sav & g M ffARarara 3 Sugat 4
Al Iude FHRa1 &1 7 | 59 AfaRaw, Rt Rienfiem @rferr gr A1 siufe SMert asi
DY, Dy [T AT, AR FHNT D1 UG D1 S bl & |

AT YRET T SHAYR (a1 Ta1forR) 3 Uewey JAfIdR)/HHaTRAl & Feai bl ufdfed
40 TR A= PR D=y fAererd, @iferar ST gsdl § | e dRur gedi SR Sifvras
BT B WA BT AT HIAT Tl 2 |

I TRBR A 3T & 6 39 Ao # yurdt gt &R Sax1 § Bl (Aol &1 AT+
TATTEN BT Y |
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(x) Need to ensure safety and security of journalists in the country

2 s FAR (Brem): < H THADR Bl R S (Y DT a1 Bl AeIDAT © |
THBIRAT ARG AMBGS BT T 3T 8 | THDHRI Pl AU TRAR BT DR [OR TR DY By,
g GHAEd eF1 AV | UABR M B G9e § I BT @18V | UABRI Bl S ATl Bl
R B | BHATRl TR RS RIS § JbeAT g0 81 | S ATIHIT Bl § qrel & FHH
3TURTY |HSIT ST A1fRY | fHdt WY =e1 &t = @ §9 A1 gAfeaa s a1y | =ari
® IS DI Sd & Ied WY AT QAT D1 73T Ha1 A1y | Affa § ety
AR ® FATd TABRI BT AHA fHAT ST @MY | s TRBR dchlel G H [T ATh
GRE B MRS o |
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(xi)Need to provide separate budget for payment of wages to Gram Rojgar
Sevaks under Mahatma Gandhi National Rural Employment Guarantee
Scheme and also provide accident insurance cover to all the workers engaged
in MGNREGA scheme

#it IAPH AR (WeHYR): A & 3T U<el DI IM Uarl 3 A6fdal R HRRT M
ISR Waehi &1 Fafdd fear Sy don Fraficdiiexer & SwRid ffem arefl W gfagrd €
e B SR | A& U dErad # Ue afid i Sude 8 9 e ARRST Bl
e T A T ATSIA BT A YT B

AT S |fdar IR BrRIRA U ASNR HaDhi g 3 BIHDI BT QT YA D5
AR gRT GRS 6 Ufrerd gomafes @ 48§ o= &1 gawe & T € | 91 {6t ff w0
{ IS TR g, Hifh I d=ERdl 1 HiEfae S hd af¥d ofe’ gofc =-f=1 81 2 |
TR T H IR g /e Bl gid Wil A g 1 E | 1. AN eSS 2. FA el [0
0, 3. SUG WR, 4. [N WU, 5. WM Uad WR | UM g4 # 05/- W0 Ui A
feaq o & MR W YNe @d 7g &1 [aiRa fhar a1 8 | S6fd ) ASHR dah
BT LATH 3300 /- W0 AT AN 7 BT ATAAGY AR Gl 8 | IR0 @0 U I
TR H U ORI ¥ 7920 A4 fegw g B W & e Jred 3300/- w0 g
A B URAT 3Ad U faxiia ay § U YA W 60:40 @ BT W URATSATSA W SATHT
16.5 TG WUY T BT A1RY Sl fHdT ) <=0 # |AM W0 ¥ IS UMW AR & oy dwa
T T | 39 Ay ogawen @ & N um ISR 9@ sEl o FIfd @
YMAACIGAR RaTRT REATH AFeT YA B Wt gen § 78 81 qRe |

4fep Afdar R HrRRG R, AFHare! Aeriemmsell AT o AU § SRRA e
HIHDT H AT YIAH S IR YMAMSG S A TR ARG T8 © | 3R ST g 4
AFQT YA Bl R8T & | Jfaud ASHR Hadhi G 3= JIT BIh] DI FTA D I A
W IR AT YA Dl AT DI FAG BRD YAD HAIE Yad faa A Aed
PAH 3 JAF goic Bl Fawll BRI S |




12.08.2013 :: Hng-Pk Uncorrected / Not for Publication 40

o # o afdadl B WReHR gR1 :gew A @t e uem @ o1 & 7, ad
AT ST dolighd Sifd BIeURDT DI JAoNR S H Hedd M ISR Jdd 9 [
HIT BT B 1 @ gleer T8 g S dd & Weed § | Jaud UM AR Add
Afed 3=y WAaT PP & UIRATRS &l D oIy WRA Td GeedT 91 o1 Jfagn var
R S|
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(xii) Need to provide compensation to farmers whose lands have been
acquired for construction of bridge on river Kosi in Supaul parliamentary

constituency, Bihar

£ fava Aga AR (QUie): § A" 9 aRaeT g SEET W3 S B T WY AE
a3 gild # PR T W T T Jd A AT T Bl 3R AMHE Hd gY el & b
BT W Bl A U URded Ud SN WAl S T 9 ol Bl Iqdred [han, fhg el W 8
¥ qd UA.SLY. & T B H 39 Y RIS dobleli a3 St 7 fhar o1 vd ga
o & fofg el @ S siferpfea @t Wi off fhg ol d fhami 1 Farae [
e <€ S A 8 favenfid aRaR B s W gfaerd & wit i pror favenfud okt |
AN 1 2 |

3 HEE HAT St A U © b AENfed SN D1 ATl 379 & TR 91a |
Pl 1 &1 ST A1 & A AT gRaR Bl 9 B WY AP URAR H A U qad
DI BRI A o7 DI HUT B A [ FoRA1si b1 FHEH 2 |
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(xiii) Regarding the proposal to privatise the operation and management of
Airports in Kolkata, Chennai, Guwahati, Ahmedabad, Lucknow and Jaipur
PROF. SAUGATA ROY (DUM DUM): The airports in Kolkata and Chennai
were modernized by the Government of India at a cost of Rs. 2300 crores
and 2100 crores respectively. Now the AAI under the Govt. of India is
planning to handover these airports to private parties for operation and
management. This is strongly opposed by the people as well as by all the
unions and associations of the employees and officers of the AAI. The
AAI is also proposing to privatize airports in the Guwahati, Ahmedabad,
Lucknow and Jaipur. It means handing over public assets to private
parties. I strongly urge upon the Government not to handover operation

and management of above said airports to the private parties.
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(xiv) Need to set up adequate cold storage facilities, food processing
industries and an agricultural export zone in Krishnagiri district, Tamil
Nadu
SHRI E.G. SUGAVANAM (KRISHNAGIRI): In my Krishnagiri District,
mango cultivation occupies a prominent place. Mangoes are cultivated here in
nearly 40,000 hectares of land and the annual production is around 4 lakh tons.
Large varieties of mangoes cultivated here are exported throughout the country
and abroad fetching huge foreign exchange to the Government. Considering
the high potential in this region, the National Horticultural Mission has

identified and declared Krishnagiri district for promoting mango cultivation.

As the mango production is plenty, so is the production of mango pulp.
The mango pulp industry in Krishnagiri District is the second largest exporter of
pulp in the country generating revenue of about Rs. 500 crore foreign exchange
annually. Large number of mango processing units are also functioning here and the
annual pulp production level is about 1 lakh tons. Out of the total mango pulp
produced in India, 1/4 is contributed by both Krishnagiri and the neighbouring
Dharmapuri districts. The increasing demand for mango pulp envisages rapid
expansion of mango pulp industries in the region.

Therefore, to cope with the increasing cultivation of mangoes and
production of large quantities of mango pulp, I urge upon the Union Government
to set up proper cold storage facilities, establish adequate food processing industries
and also set up an Agricultural Export Zone in Krishnagiri District, Tamil Nadu at

the earliest.
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(xv)Need to increase the number as well as amount of money of various
scholarships awarded to the students in country

SHRI A. SAMPATH (ATTINGAL): Various Scholarships provided by the
Ministry of HRD and also by the ministry of Social Justice and Empowerment to
students either on the basis of merit or on the basis of socio- economic condition
need to be increased both amount-wise and number-wise. While the rate of inflation
and the cost of living have become very high, the amount of scholarship awarded to
students is inadequate to meet even their urgent needs. The allotment of the
Planning Commission in this regard is very low and without any justification. Some
of the schemes are not at all useful for intended beneficiaries.

Hence, I urge upon the GOI to immediately hold consultations with various
stake holders and to ensure that the number and the amount of various

scholarships are increased in accordance with the present day realities.



12.08.2013 :: Hng-Pk Uncorrected / Not for Publication 45

(xvi)Need to send a Central team to assess to loss of lives, crops and property
due to floods in Andhra Pradesh and provide financial assistance to the State
SHRI NAMA NAGESWARA RAO (KHAMMAM): The flood situation
continues to be grim as the river Godavari flooded numerous villages in
Warangal, Karimnagar, Khammam, Adilabad, Nizamabad, East and West
Godavari districts of Andhra Pradesh and left more than 150 villages marooned.
Warangal and Karimnagar districts have been worst affected . Perur in the
Khammam district has recorded an unprecedented rainfall perhaps the highest
rainfall in the State's history. Many people have lost their lives and many houses
collapsed. Crops raised over 69,000 hectares of land were inundated.

I, therefore, urge the Government to send a Central Team to assess the

loss and provide central assistance immediately.
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(xvii) Need to close down liquor shops along National Highways in the

country

sft TR SEE (UelER): I IASHET @ aFi O)% IRIG 999 & fIU 50 WRAR1 A
ShT Wie B WHd & & 3R Gd IAR-TR A TRE B 39 @iell Tg §hHl A IRE D
! @ ST & | AN 89 §hMI W IRE ofd § AR U © 3R R TRl gan § o
TG TN TR FSH GHSA Bl | 3@ S AT I WHR 37 F$dh gaeTsi A
R 1R 391 gl BT YS! W BN AU Bl of S W [IaR PR E & | WHR B 59

TR TR IRIG 999 dTall A PIC P AR o1 P AT & | 37 3R WHR F A0E © B

TSI ISART @ JMT RS DIs IRE DI GHM A @il ST AT Sl G U8t @iell 5 ©
ITD! AT DEl AN S8 o WY | AR YFT A1 2 [P ARPR b 59 hed A ASh
SHTTISI H PG HHI MG AR JASTHN H Bl &I GHTTRI H BB HHT MY |




12.08.2013 :: Hng-Pk Uncorrected / Not for Publication 47

14.05 hrs

OBSERVATION BY THE CHAIR
Deprecating conduct of some members in the House

MR. DEPUTY-SPEAKER: Hon. Members, the conduct of several Members in
the House today, in showing banners and placards in the well of the House,
shouting slogans; and one Member dressed up dramatically and attempting to play
flute in the well of the House was highly derogatory to the dignity of the House. E
I deprecate the conduct of the Members in strongest possible terms and

hope that there shall not be a recourse to such behaviour in future.

... (Interruptions)
MR. DEPUTY-SPEAKER: Please go back to your seats.

... (Interruptions)
e A (g (SAuR):  #eA, fhwars &1 99 I8 9 q9ie f6a1 T §, 98 110 M
Seflg TRt €, ST AIGI3E SRRl PR S ... (FaHr)
MR. DEPUTY-SPEAKER: Please go back to your seats.

... (Interruptions)

IuTeaet WEed : fhefl @ 91 Rars § 981 Seeft|
... (agaym)

MR. DEPUTY-SPEAKER: Please go to your seats.
... (Interruptions)

MR. DEPUTY-SPEAKER: The House stands adjourned to meet again at 3 p.m.

14.06 hrs

The Lok Sabha then adjourned till
Fifteen of the Clock.

* Not recorded.


rep133_11
CONTD BY E1.E
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15.00 hrs.
The Lok Sabha reassembled at Fifteen of the Clock
(Dr. Raghuvansh Prasad Singh in the Chair)
... (Interruptions)
15.01 hrs

At this stage, Shri M. Venugopala Reddy and some other
hon. Members came and stood on the floor near the Table.

... (Interruptions)

[T ARG : W& B BRI Yo B S 8, 31T AN HYAT 3T AT T80T HIfY |

.. (o)
QU AEIG : 3T AT HYAT AUAT AT T8I BT

.. (orET)
JUAY ARS : 3T AT U+ Je W Tl ST

.. (o)
QUi wEIeY : AT fad WA St oy qiferg |

... (Fagm)



12.08.2013 :: Hng-Pk Uncorrected / Not for Publication 49

15.02 hrs
STATEMENT BY MINISTER"®

Current account deficit

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Last year, at this
time, the foremost challenge to the Indian economy was the growing fiscal deficit.
Hence, on August 6, 2012 I made a statement on the path of fiscal consolidation
that we intended to take. ... (Interruptions)
| ARIGY : B AW fad #5) St @ 919 Rere § Syt |

... (aar)
SHRI P. CHIDAMBARAM: Following the report of the Vijay Kelkar Committee,
we promised to contain the fiscal deficit at 5.3 percent of GDP for 2012-13. While
presenting the Budget, I was able to say that the fiscal deficit, according to the
revised estimates, had been contained at 5.2 percent, and you extended your
support to me. I thank you for your support. Actual numbers are even better, and
the fiscal deficit for 2012-13 stood at 4.9 percent.... (Interruptions)

I recall this to underscore the point that, working together, we can meet the
challenges faced by the economy. ... (Interruptions)

Since the world economy is challenged, India's economy also faces
challenges. One of the main challenges is the Current Account Deficit (CAD). In
2011-12, while financing the CAD, we had to draw upon reserves to the extent of
USD 12.8 billion. Last year, we had a larger CAD at USD 8&8.2 billion.
Nevertheless, we were able to fully and safely finance the CAD, and do even
better. We added USD 3.8 billion to the reserves. We contained the CAD at 4.8
percent of the GDP. ... (Interruptions)

This year too, investors and analysts have raised concerns about the CAD.
Their concerns are reflected in the pressure on the exchange rate. The RBI has

taken a number of measures to increase the interest rate at the short end and this

" Placed in Library See No. LT 9330/15/13
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has contained the depreciation of the rupee to some extent. However, we believe
that we have to do more to contain the CAD, to reduce volatility in the currency
market and to stabilise the rupee.... (Interruptions)

There have been extensive consultations among the Ministry of Finance,
the Ministry of Commerce & Industry, Ministry of Petroleum & Natural Gas and
the Reserve Bank of India. We have the Ministry of Commerce's estimates of
exports and imports and of the trade gap. Based on these consultations, we have
estimated the CAD for the current year and have decided on certain measures that
would ensure that the CAD will be fully and safely financed in the current year....

(Interruptions)

The measures that we will take to reduce the CAD include:

(1) Compression in import of gold and silver
(i1))  Compression in demand for oil
(i11)  Compression in certain imports (non-essential nature)

We will also take measures to enhance the capital inflows into India and

these will include:

(1)  Public sector Financial Institutions to raise quasi-sovereign bonds
to finance long term infrastructure

(i)  Liberalising ECB guidelines

(i11)  PSU oil companies to raise additional funds through ECBs and
trade finance

(iv)  Liberalising NRE/FCNR deposit schemes

As a result of these measures we expect that the CAD will be contained at
USD 70.0 billion while the inflows will increase to a level that will be sufficient to
finance the CAD. We also expect that, like last year, there will be a small
accretion to reserves at the end of the current year.... (Interruptions)

If the CAD is contained at USD 70.0 billion, it will amount to 3.7 percent
of GDP (as against 4.8 percent in 2012-13).... (Interruptions)



12.08.2013 :: Hng-Pk Uncorrected / Not for Publication 51

Notifications in respect of tariff rates will be laid before Parliament in the
usual course. Administrative measures, as and when taken by the competent
authority, will be put in the public domain. I am sure I can count on your support
for the measures that we intend to take.

... (Interruptions)

JUUIY 7RIS : Aed &l HRIATel 13 3R 2013 &I 11 g9 9 & foIv WG &) oIt 2l

15.05 hrs.
The Lok Sabha then adjourned till Eleven of the Clock on Tuesday 13" August,
2013/Sravana 22, 1935(Saka)
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